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(a) whether a large number 01 InIIItMIonI haw 
enterad India during the last five years; 

(b) If SO; lie details theNof; 

(e) whether the Government have any plans to 
repatriate them to 1hIIr country 01 origin; 

(d) It.." the dMaIIII thereof; 

(e) whether the Union ~t have arrested a 
number 01 BangIadeahiI residing in Bihar, and 

(f) if so, the measurea taken to tackle the problem 
in Ihia State? 

THE MINISTER OF HOME AFFAIRS (SHRI 
L.K.ADVANI) : (a) and (b) There have been reports thai 
nationals of some of the neighbouring countries managed 
to enter Illegally into the territory of India. These include 
people from Bangladesh, Myanmar. Tibet, Sri Lanka etc. 
It is difficult to arrive at an estimate of the number of such 
illegal infiltrators because they enter India surreptitiously 
and mix with the local population due to their ethnic, 
linguistic airniIariIiea. 

(c) and (d) Detection and deportation of illegal 
infl1trators in this country Is a continuous process. There 
are standing instructions to all the State, Governments and 
Union Territory Administrators to depot illegal migrants as 
and when detected. The State Government and UT 
Administrations are being periodically reminded in this 
regard. 

(e) No, Sir. 

(f) Does not arise. 

[T1'IJIIIIIaIIon} 

Import of o.a 
937. SHRI PANKAJ CHOUDHRY : Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

(a) Whether the Government have-any proposal to 
import Gas from Burma through pipeline; 

(b) if 10, the details thereof and the relllOl18 therefor: 
and 

(e) the time by which the final deciaion ia likely to 
be tak8n In thia regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETAOLEUM AND NATURAL GAS (SHRI &ANTOSH 
KUMAR GANGWAR) : (a) and (b) Govt. do not have any 
prapouI. GAIL haa algned a "PrIncIpIea of Agreement" with 
Brown & Root International Inc., USA In March, 1998 to 
...... techllCHICOIlOIM:a 01 having a glIB pipeline from 
........ and oIher c:ountrt.. In .. NgIon to carry gaa 
to IncIa. 

(e) " ia nell poaeIbIe to IndIcIde any firm time frame. 

[EngIiah) 

Team of omc.r. ¥lilting 1'IImil NacIu 

938. SHRI MUKUL WASNIK: 
SHRI AJOY MUKHOPADHYAY : 

Will the Minister of HOME AFFAIRS be pleaaed to 
state: 

(a) whether the Union Government had recently 
deputed a team of officers to viaIt Tarnll Nadu to study the 
Law and Order altuatlon: 

(b) if 10, the details of the report submitted by the 
team 01 officers: 

(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF HOME AFFAIRS (SHRI 
L.K.ADVANI) : (a) v.., Sir. 

(b) and (c) The report whUe taking note of the ground 
level situation h .. carefully emphasised on certain remedial 
measures such .. relentless drive against fundamentalist 
and terrorist elements, optimum use of intelligence 
machinery, a definite Action Plan against the potential 
trouble makers, pursuing of confidence of building 
measures more vigorously etc. FolloW-up actions on these 
lines have been initiated by the State Government. 

Trlpura Tribe! Araa Autonomoua 
Dlatrlct Council 

939. SHRI SAMAR CHOUDHURY : Will the Minister 
of HOME AFFAIRS be pleaaed to state: 

(a) whether Tripura Tribal Are .. Autonomous Districl 
Council has submitted any Memorandum to the Prime 
Minister during his viait to Tripura in October, 1996: 

(b) If 10, the ctet.IIa thereof; Md 

(c) the reaction of the Government thereto? 

THE MINISTER OF HOME AFFAIRS (SHRI 
L.K.ADVANI) : (a) and (b) Yea, Sir. Tha main demands 
raIaed In the Memorandum are: 

(I) Introduction of Inner line ..... In Trtpura Tribal 
Arees Autonornoua DIItrtct CouncIl. 

(II) More funda for (a) Rural CornnM1IcatIons. 
(b)Rurai ~. (c) "ancMy •. (d) EducI! • 
tIIIn, and (e) InIrMIractLnI DMIllapment. 

(III) GnInIIng more Autonomy 10 Trlpura TrIbal Antaa 
AutonomouI DiatrIct CouncU. 


